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( By Hon'ble Mr,S.R.Adige, Member(A).)
In this apviication ,Shri Surender Kumar

Jajitiey , Head Clerk has prayved for refixation

was promoted as Clefk from 1,10.72 and was promoted
as Senior Clerk from 1.i0.80, with consegquential
benefits.'}{is\ case dis that e joine& sexrvice in the
Worthern Railway as a pex:rnanenﬁ Gangnan and was
promoted as Store Issuer on 16,5.59 and was
confirmmed on 1.10,72. On 1.10.72 itself he was
prc;moted as Cle k  and was promoted as Senior
Clerk we€ofe 1.10.8C. He contends that the next
higher promotion post is that of ead Clerk

which is made-on enjority basis from the Clerk.
For this purpose, the apvlicant was _within the
sone of consideration as per seniority list

issued on 1.3.,85 but he was ignored and the

‘respondents no.3 and 4, who were junior to him,

were nromoted vide communication dated 7e1.87.

Tt is stated that the following obse rvations were

" made in his case:s-

Jaitlev, Senior Clerk grade Rs. 1200—204—0/"

' Mg arvehri §.K.Khanna and SurendeX Rumar
al
who were on deputation, have not HEEn

considered for promotion as Head Clerk

o
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grade ps,1400-2300/- due to their
seniority dispute”.
2 The applicant further contends that he
is presently on deputation with the Westexn Railway
but has lien*in the Northern Rallway and has a
right to repatriation and has also a right for
being considered to the higher post on the basis
of seniority. e states that e represented on
7¢3.87. demanding thaﬁ ﬁe should be promoted as
Head Clerk but no action had takene. He further
states that when 2 was promoted on 1.10,72 as
Clerk,no suitability test was taken but later
on vide dommunicétion dated 18.6.83, 1t was
dedlared that after necessary test, his services
had been regularised w.e.f. 1.1i0.72., The reupon,
after qualifying a further suitability test, he

vas given the relevant grade weeefa 1.10.80 which
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entitled him to the post of Head Clex
aggrieved by the Communication dated 4.3.87 by which
his dete of EXS promotion as Clerk has been shown
as 16.3.83 and his date of promotion as Senior Clerk
has been shown as 12.2.86, and has prayed that
the seniority list be corrected to the effect that

. A . v
he was promoted as Clerk on 1,10.72 and was promoted

as Senior Clerk on 1,10,80.

3. ' The respordents have challenged this

application in their counter affidavit on ground

of 1imitation as well as on merit, As regards the
merit of the case that the applicant was appointed

fuerxr

!

as a Gangnan and was fromoted as Store I

srred to the Office

m

Ctemporarily and thereafter transt
of tie Chief Engineer( Construction) where he was
vromoted as Clerk but he continued his lien in
Ferozpur ﬁivision. The ?rocess for selection of the

"~ . ~ . [ ] =
cost of Clerk took place 1n 1983 and he gualifled
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the sare and wasregularly promoted as Clerk w.e.fs
16.6,83. He was wrongly shown promoted as Cierk
We€aLfe 110,72 but was not regularised as such
after the error was detacted and his date of
promotion we€efs L,10.72 was accordingly revisad

to 16,6.33 vide order dated 1.7.87 and on the basis

oﬁ that seniority, he was further promotzd as
Senior Clexk wee:fTe 12,2.86 after qualifying the

suitability +test, Tt is.stated that the mext

hicgher grade post firom Sendor Clerk is that of

T

load Clerk and the applicant's name did stand at

serial No,5 in the seniority list dated 1.8.85
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s seniority was revised vide order
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dated May,1987, the applicant could not claim that for
the purpose of gromotibn as Head Clerk, his seniority
should be counted we.e.f. 1.10.72. After revision

6f the seniofity, the respondents no,3 and 4 became
senior to him and the apolicant was not due for
promotion as Head élerk as the persons senior toO

him have not been promoted as veTa It has been'

stated that the seniority list circulated on

13485 was:provisional and on xeceiving-:epresentation
fvom the staff, the seniority list was revised

and the abﬂTicant.was shown promoted as Senior

Clerk weeof. 12.2.86 after gualifying the suitabllity

teste

4, we have Teard Shri Umesh Mishra, learned
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counsel for the apnlicant,., None appsared for the

re spondents, e have perused the materials on recorde

“

At the outset we note that tie relie
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well settled that this Tribunal has no jur

e . s . s 2y -
to entertain the applications where the cage of

action arises prior to three vears from the date
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this Tribunal, that is’Lrior
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1,11.82 . Hence, the Tribunal has no jurisdiction

to entertain this aprlication, and on this

smissed.
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short ground alone this apprlication is d

NO costsa.
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